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"MADHYA PRADESH ACT
No. 18 orF 2017

THE MADHYA PRADESH ADIM JAN JATIYON KA SANRAKSHAN (VRAKSHON
‘ME HIT) SANSHODHAN ADHINIYAM, 2017

[Received the assent of the Governor on the 26th May, 2017; assent first published in the ‘“Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 31st May, 2017].

An Act further to amend the Madhya Pradesh Adim Jan Jatiyon Ka Sanrakshan (Vrakshon
Me Hit) Adhiniyam, 1999.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-eighth year of the Republic
of India as follows:—

Short title. 1. This Act may be Called the Madhya Pradesh - Adim Jan Jatiyon Ka Sanrakshan (Vrakshon
Me Hit) Sanshodhan Adhiniyam, 2017.
Amendment of 2. 1In Section 1 of the Madhya Pradesh Adim Jan Jatiyon Ka Sanrakshan (Vrakshon Me
Section 1. Hit) Adhiniyam, 1999 (No. 12 of 1999) (hereinafter referred to as the principal Act),—
(1) for the existing marginal heading, the following marginal heading shall be

substituted, namely:—
“Short title, extent commencement and applicability.”;
(ii) after sub-section (3), the following new sub-section shall be inserted, namely:—

“4) The Provisions of this Act shall not be applicable to trees planted under the
provisions of the Madhya Pradesh Lok Vaniki Adhiniyam, 2001 (No. 10

of 2001).”.
Amendment of 3. In Section 2 of the Principal Act, after clause (c), the following clause shall be inserted,
Section 2. namely:—
“(ca)  “Commissioner” means the Commissioner of the revenue division concerned;”.
Amendment of 4. In Section 4 of the Principal Act for sub-section (2) and (3), the following sub-sections
Section 4. shall be substituted, namely:—

“(2) The Collector shall have the application enquired into in accordance with such
rules as may be prescribed and grant or reject the application within the period
of ninety days:

Provided that no such permission shall be granted in a case where a period of
five years has not elapsed after the date of acquisition of title in the land in any
manner, except by succession.

Explanation.—The date of acquisition of title shall be the date on which the
transfer of title has registered by way of instrument.

3 The permission to cut trees in a year shall be restricted only to such number of
specified trees as may fetch the Bhumiswami such -amount of money not
exceeding reupees ten lakh in a year as is considered by the Collector to be
adequate to meet the purpose specified in the application:
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Provided that under special circumstances, the Collector may, after obtaining
prior permission of the Commissioner, grant permission in a year for a value
exceeding rupees ten lakh.”.

5. In Section 6 of the Principal Act, for sub-section (1), the following sub-section shall be
substituted, namely:—

“1) The amount of consideration payable to the Bhumiswami shall be deposited in
the account of the Bhumiswami in any branch of a Scheduled Bank or Central
Co-operative Bank.”. '

6. In Section 9 of the Principal Act, for sub-section (2), the following sub-section shall be
substituted, namely:—

“2) Wood of any specified trees constituting the basis -of action under sub-section
(1) shall be seized and stand forfeited to the State:

Provided that if any conspiracy, fraud or deception is played on the Bhumiswami, the
sale proceeds of the wood, so forfeited shall be given to the Bhumiswami under
the order of the Collector, after disposal of the criminal case.”.

Amendment of
Section 6.

Amendment of
Section 9.

e, wTaeRia WEO1 9 WA WA, HeAuRY gR1 USRI T gEunerd, MO 9 45 a1 YRRk —2017.
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CHHATTISGARH ACT
(No. 13 of 2022)

THE CHHATTISGARH ADIM JAN JATIYON KA
SANRAKSHAN (VRAKSHON ME HIT) (SANSHODHAN)

ADHINIYAM, 2022.

An Act further to amend the Chhattisgarh Adim Jan Jatiyon Ka
Sanrakshan (Vrakshon Me Hit) Adhiniyam, 1999 (No.12 of 1999).

Be it enacted by the Chhattisgarh Legislature in the Seventy-
third Year of the Republic of India, as follows:-

Short titleand 1. (1) This Act may be called the Chhattisgarh
commencement, Adim Jan Jatiyon Ka Sanrakshan
(Vrakshon Me Hit) (Sanshodhan)

Adhiniyam, 2022.

(2) It shall come into force from the date of its

publication in the Official Gazette.

Amendment 2. In Section 2 of the Chhattisgarh Adim Jan
ol Section 2. Jatiyon Ka Sanrakshan (Vrakshon Me Hit)
Adhiniyam, 1999 (No. 12 of _1999),
~ (hereinafter referred to as the Principal
Act),-
(i) for clause (c), the following shall be
substituted, namely:-
“(c) “Collector” shall have the same
meaning as assigned to it in
Séction 11 of the Chhattisgarh
Land Revenue Code, 1959 (No.
20 of 1959);”
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(i)

after clause (f), the following clause

shall be added, na;éneljf -

"(g)"Sub-Divisional Officer (Revenue)”
shall have the same meaning as
assigned to it in Section 11 of
the Chhattisgarh Land Revenue
Code, 1959 (No. 20 of 1959);"

In Section 4 of the Principal Act,-

®)

(i)

in sub-section (1), for the word
“Collector”, the words, “Sub-
Divisional Officer (Revenue)” shall
be substituted.

for sub-section (2), the following

shall be substituted, namely:-

“(2) The Sub-Divisional Officer
(Revenue) shall get the

application scrutinized in

accordance with such . rules
as may be prescribed and
shall decide about prgoviding
permission on considering the
joint enquiry report of thé
Revenue Department and the

Forest Department.”

for sub-section (3), the following

shall be substituted, namely:-

Amendment
of Section 4.
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Omission
of Section 5.

Amendment

of Section 6.

Amendment

of Section 8.

Amendment

of Section 9.

“(3) The decision on application by
Sub-Divisional Officer
(Revenue) shall be taken in
time Ilimit and as per
procedure prescribed by rules

made under this Act.”

Section 5 of the Principal Act shall be

omitted.

For Section 6 of the Principal Act, the
following shall be substituted, namely:-

“6. Payment of consideration of the

Bhumiswami.- Payment of amount

of the consideration payable to the

Bhumiswami shall be done as per

the rules and procedures made

under this Act.”

In Section 8 of the Principal Act, for the
word "Collector",. the words 'Sub-
Divisional Officer (Revenue)' shall be
substituted.

In Section 9 of the Principal Act,-
(i) in sub-section (1), for the words "ten

thousand rupees", the words

lakh rupees" shall be substituted.

one

(ii) in proviso to sub-section (2), for the

words "Rupees Fifty Thousand", the
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words "five lakh rupees" and for the
word “Collector”, the words “Sub-
Divisional Officer (Revenue)” shall be
substituted.

(iii) sub-section (3) and (4) shall be

omitted.

FATAF, YT T A TS, BT ST AEhra GUTCH, TR & Hferd qem FHTd — 2022,



